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SHRlMA TI SUCHETA KRIPALANI : 
I bea to move : 

"That in the resolution, in part 2 of 
para I, for "an annual report" substitute 
"an annual assessment report". (62) 

That in the resolutinon, in para 4, 
for 

"And, whereas it is:necessary so ensure 
Wt the just claims and interests of per-
sona belonging to non-Hindi-spealtill8 
areas in regard to the public services of 
the Union are fully safeguarded; 

This Honse resolves-
(G) that compulsory knowledge of Hindi 

IhaIl not be required at the stage of 
selection of candidates for recruitment 
to the Union services or POSts excepting 
any special services/posts for which a 
high standard of Hindi knowledge may 
be considered essential for the satisfactory 
performance of the duties of the service 
or post." 

_~titute : 
"And, whereas it is necessary to ensure 

that the just claims and interests of peo-
ple belonging to different parts of the 
country in regard to the public services of 
the Union are fully safeguarded; 

This House resolves-
(G) that compulsory knowledse of ei-

tber Hindi or English shall be required 
at the stage of selection of candidates 
for recruitment to the Union services 
or posts eXC€pt in respect of any special 
aervices or posts for which a high standard 
of knowledge of English alone or Hindi 
alone, or both, as the case may be is 
considered essential for the satisfact~ry 
performance of the duties of any such 
serYice or post". (63) 

DR. SUSHILA NAY AR : I want to move 
an amendment to the amendment. 

MR. DEPUTY-SPEAKER : But is it 
ready 1 

DR. SUSHILA NAYAR: Yes, it is 
ready. I beg to move: 

That in the amendment moved by 
Shrimati Sucheta Kripalani, printed as 
S. No. 63 in List No. 12 of Amend-
meaa,-

for "that compulsory knowkdae of 
either Hindi or English shall be re-
quired" 

Substltul~ :-
"that compulsory knowledge of citller 

Hindi or EnBlish shall not be req\liRd" 
(64). 

This is a very simple amcndmmt. 
Instead of the words "compulsory know-
ledge of either Hindi or English shall be 
reqnind" I want to substitute the words 
'compulsory knowledge of either Hindi 
or English shaH not be required.' 

MR. DEPUTY-SPEAKER : Has the 
a~ndment been numbered ? 

Dr, SUSHILA NAYAR : I do not k:now 
the number. But is an one-line .mend-
ment. 

MR. DEPUTY-SPEAKER : It is a ODe-
word amendment. Is it necessary to 
clarify it 1 

The amendment is as follows . 
Amendment moved :-

That in the amendment moved by Sbri-
mati Sucheta Kripalani, printed 81 S. 
No. 63 in List No. 12 of Amendmenll,-

for "that compulsory knowledge of 
either Hindi or English shaH be be re-
quired" 

Substitute :-
"that compulsory knOWledge of eUber 

Hindi or English shall not be required" 
(64). 

SURl NAMBIAR : Is it necessary for the 
amendment to have a number? 

MR. DEPUTY· SPEAKER : Yes, it wiD 
be numbered later or. 
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MR. DEPUTY-SPEAKER: The ques-
tion is : 

''That this House agrees with the Sixte-
enth Report of the Committee on Private 
Memben' Bills and Resolutions presen-
ted to tbe House on tbe 6th December, 
1967." 

The motlo1l was fItiopted. 

15·331bn. 
RESOLUTION Re: CROSSING OF 
FLOOR BY LEGlSLATORS-amtd. 

MR. DEPUTY -SPEAKER: The House 
will now take up further discussion of the 
foUowing resolution moved by Shri P. 
Vcnkatasubbaiah on the 11th August, 1967 
namely:-

"This House is of opinion that a high-
level Committee consisting of represent-
atives of political parties and constitu-
tional experts be set up immediately by 
Government to consider the problem of 
legislators changing their allegiance from 
one party to another and their frequent 
crossing of the fioor in all its aspects and 
recommends to the Government the 
evolving of a special machinery and the 
taking of effective measures by suitable 
legislation to arrest this growing pheno-
menon which is assuming alarming 
proportions so that the country can 
function on sound and healthy lines of 
parliamentary democracy." 

The time allotted for this resolution was 
2 hours. 

We have already exhausted 2 holllS and 
56 minutes on this. 

SHRI S. M. BANERJEE (Kanpur): 
We wanted more time for this. 

MR. DEPUTY-SPEAKER : We sball 
bave to decide and set some time-limit to 
tbis discussion. 

SHRI S. M. BANERJEE : We shall bave 
1 bour more. 

MR. DEPUTY-SPEAKER : Shall we 
have 1 hour more , 

(Res.) 
SHRI P. VANKATASUBBAIAH I 

(Nandyal): We shall have I hour, so 
that by 5 p.m. we shall be able to finisb this. 

MR. DEPUTY-SPEAKER : Is it asreed 
then that we shall bave 1 hour more for 
this ? 

HON. MEMBERS : Yes. 
MR. DEPUTY-SPEAKER : Now, Shri 

S. M. Banerjee may resume his speech. But 
let him be very brief. 

SHRI S. M. BANERJEE : I had just 
started. 

MR. DEPUTY-SPEAKER: He bas taken 
2 minutes already. He can have three more 
minutfs now. 
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